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Visitors te Jammu and Kashmir

28 Shri D. C. Sharma:
*1 Shri Ram Krishan:

Will the Minister of Defence be
pleased to state the number of permits
issued by the Government of India for
entry into the State of Jammu and
Kashmir during 1958, upto the 30th
November, 1858 (Indians and Foreign-
ers separately)?

The Deputy Minister of Defence
18hri Raghuramaiah): 16,462 permits
were issued by the Ministry of
Defence during 1958 upto the 26th
November. Of these, 13,305 were
issued to Indians and 3,157 to Foreign-
ors.

Election Petitions

usg, [ Shri D. C. Sharma:
"\ Shri Bibhut! Mishra:

Will the Minister of Law be pleased
to refer to the reply given to Starred
Question No. 216 on the 18th August,
1958 and state:

(a) the further progress made so far
with regard to the disposal of election
petitions for the Lok Sabha and State
Legislative Assemblies (State-wise);

(b) the number of election petitions
still pending with the Election Tribu-
nals, High Courts and the Supreme
Court (separately); and

(¢) the number of elections declar-
ed null and void upto the 30th Nov-
ember, 1958?

The Deputy Minister of Law (Shri
Hajaraavis): A statement showing
the position as on the 15th November,
1058, {s placed on the Table. {See
Appendix 11, annexure No. 101},

/9 (Ai) LSD~3,

2 PECEMRER 1958

Writtan Answers  3¢04

Birth Centenary of Tagore

021. St D. C. Bharnaa: Will the
Minister of Sciemtific Rescarch and
Cultural Afisivs be plessed to state
the nature of contribution the Gov-
erament of India have made towards
the celebration of the Birth Centenary
of Shri Rabindranath Tagore, upto
the 30th November, 19587

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr. M.
M. Das): The Government of India
generally approved the tentative out-
line of a programme recommended by
the All India Tagore Centenary Com-
mittee, which has been set up by the
Sahitya Akademi, New Delhi, The
various State Governments have been
requested to set up State Centenary
Committees for the purpose,

2. The Government of India have
also a proposal to sponsor a documen-
tary film on Poet Tagore and a com-
prehensive programme on the air by
the All India Radio for the Centenary
year (1961).

Jama Masjid in Delhi,

728. Shri D. C. Sharma: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

{(a) the up-to-date progress made
with regard to the renovation of Jama
Masjid in Delhi; and

(b) the total amount spent thereon
so far”

The Deputy Minister of Sclentific
Research and Cultural Affairs (Dr. M.
M. Das): (a) Only special repair
work and not renovation it being
done. About two-third of the repair
work has been completed so far.

(b) Ot the Rs. 1,13,800'00 sanctioned
for the special repair work,
Rs. 84,656-48 n.P. has been spent upto
31-10-58.

University Laboratorits

720. Shri Ram Krishan: Will the
Minister of Education be pleased o
state in detail the nature of the sfforts
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made or proposed to be made to im-
prove the laboratories of various uni-
versities so that the standards of
wscientific education and research in the
country may not lag behind those of
other scientifically advanced countries?

The Minister of Education (Dr. K.
L. Shrimalf): A statement giving the
requisite information is placed on the
Table of the Lok Sabha. [See Appen-
dix II, annexure No. 102].

Income-Tax Instalments

780. Shri Ram Krishan: Will the
Minister of Finanoe be pleased to
state:

(a) whether income-tax arrears are
allowed to be paid in instalments;

(b) if so, whether any interest on
arrears is charged;

(c) if so, the rate thereof;
(d) if not, the reasons therefor,

(e) whether it is also a fact that
incoma-tax arrear instabments are not
paid regularly; and

(f) the action taken in the matter?

Yhe Minister of Finance (Shri
Morarji Desai): (a) Yes, in deserving
cases.

{b) No.
{c) Does not arise.

{d) There is no provision in the
Inecome-tax Act for charging interest
on arrears of income-tax.

(e) Sometimes the assessees do not
pay instalments on the dates fixed.

{f) Where the instalments are not
paid regulsrly, assessees are reminded
about their obligation. If this does not
result in p satisfactory response, penal-
ty under section 46(1) of the Income-
tax Act is imposed. Where the cir-
cumstances warrant, action is taken
wider other provisions of Sec. 46 of
the Income-fax Act.

“
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Mw
S8hri 8. C. Samaata:

731. { Shri Subodh Hausds:
Shri Barman:

Will the Minister of Scientil Be-
search and Cultural Affairs be plessed
to state:

(a) whether there is any paucity of
Mining Engineers in India at present;

(b) if so, how many extra seats have
been sanctioned in the Indian School
of Mines and Applied Geology during
the last two years;

(c) the names of the Engineering
colleges and other institutions which
have opened Mining classes for
degree and Certificate courses during
the same period;

(d) what financial and other facili-
ties which have been given to these
Engineering institutions by the Central
Government; and

(e) how many Mining Engineers are
expected to come out each year to
meet this shortage?

The Deputy Minister of Scientifie
Research and Cultural Affairs (Dr. M.
M. Das): (a) Yes, Sir.

(b) 45.

(c) (i) Degree courses in Mining
Engineering have been instituted at
the following institutions:

(1) Indian Institute of Techno-
logy, Kharagpur

(2) Bengal Engineering College,
Sibpur.

(3) Engineering College, Raipur.

(4) College of  Engineering,
Guindy.

(8) Engineering College, Osmania
University, Hyderabad.

(6) M.BM. College, Jodhpur.

In addition, the number of seats~in
mining engineering course at the
College of Mining and Metallurgy,
Banaras Hindu University has bemm
doubled.





